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1*? | CENTRRL ‘ADI TN ISTRAT TVE TRIBUNAL
CT ancALﬁﬁE‘EENEH

Second Floor,' -
Commerc1a1 CLomplex, . -
: Indiranagar, |
Bangalore-38.,'

Dated: FMAR 1094

" _WPPLICAT ION No(sf 5 355 of 1994,

.S.Shanmukha y/s PtSPDNDENTS°Secretary,M/o.Personnel L
ee ‘others. .- | Publ Grlevances & an51on NDelhl & Drs.

Sr1 S Ranganatha J01s,Advocate,
No.36, 'Vagdevi! »Shankarapark,
Shankarapuram,Bangalore.

- SUBJECT:- For
A the

Pie

wardlnc of copies of the " Drde;s passed by
Central Rdministrative Trlbunal Bangalore.L
-XX X~ _

ase find enclosed hereu1th a copy of the

-ORDER/STﬁY ORDER/INTERIM ORDER/, Passed by this Tribunal

"in the above

rgsciga
\Shﬁr

gm*

mentioned application(s) on_04-03-1994, .

@ Borar

- DEPUTY REGISTRN&i?i;;
57;/ .. 7 JUDICIAL BRANCHES,
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CENTR&L ADHIlISTRATIVE TRIBUN“L
- BANGALORE: BE!CH, BAM":N.ORE

™ ICINAL Apr-iCAIio'n"éd.'é;ss/s-i

'FRIOAY THIS THE FOURTH DAY OF MARCH, 1994

M. Juetieewp.x. Shyemsunder' " Vice Chairman

mc. T.V. Remansn - .- " member(A)

g S e i S A

1. .S ShanﬂlUkha
B Telephone oparator,
Trunk Telephone Exchange,
_ g ,.J. Extension,
- A Davangere-2

2, G&Viﬂd&pp&, S

‘ Sfcurity Guard,

- TiV. Reley Centre,
Vidyut Nagar (R.0.),
Davangere-s

3. P.N. Sankaranayarana nair,
: SBcutity Guard, -
TlV. Reley Centre, .
v1dyuth Nagar P.0., -
- Davangere-s

. ‘o H. Thippeaamy,
o Sacurity Guard, :
| T.fv Reley Centre,
.C.K. Pura Extension, g R o
: Chitradurga-1 T Applicants

( 8y agvocate'shri‘S. Rangénatha»jojs ) /4;
. ‘ . . . // ;.»

R Union of Indie IR : L
represented by its Secretary, ol
-ninistry of personnsl public Grievances )
end Pansicn, New Delhi

2, The COntroller of Defence Accounts, ' '§%§;%;1.3L_ 
'.nllahabad, S o , | = e

e, -uttar pradesh

e Doordarahan Relay Centrg,
g %\ C.Ke Pura Extension,
\ichitradurgs A
“‘ —

Doordarshan Reley Centra, : : o
Vldyuthnagar, Davangere=-5 . — TRV




5. Assistant Engineer,
office of the Trunk Telephons Exchange,
P.). Extension,
Davangere ' Respondents

ORODER

~ Mr, Justice P.K. Shyamsundar, Vice Chairman

Having heard Shri Ranganatha Joie for the {"
’ L] .
applicents who on the basis of judgment of the Ernakulam "‘_ \

Bench in 0.A.N0.11/93 seeks grant of relief to the

applicants being one of claiming some salary benefit

without deducting & service pension already sarnsd etc.,
w8 find that none of the applicents has made eny statutory
ﬁpresentation to the Department that is open to them

and avajlable undsr law. Ue, thetéfore‘, direct all the
applicants to meke individual representations to the
pepartment and seek ths very relief sought for herein.

AN T ‘\\ with this direction we dispose of this epplicetion. All ~

g

IS ———— ! \
EAR P TN "\ ,\ contentions raised herein are left open. No costse
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